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♦17». Shri Dabhi: Will the Minis
ter of Natural Resources and Scienti
fic Research be p'eased to ,stater

(a) whether it is a  fact tLat the 
Geological Department of Government 
is at present investigating tiie possibili
ties of obtaining petrol and kerosene 
nearabout the sea-shore  of  Cambay 
in Gujerat; and

(b) if the answer to part (a) abovt 
be in the affirmative, what is  the 
progress in this direction:

The Deputy  Minister of Natnnu 
Resources  and  Scîtlfic  Research 
(Slirl K. D.  Malaviya):  (a)  Tne
Geological Survey of India has .been 
carrying out Gravity and  Magnetic 
Surveys near Cambay with the object 
of seeking sub-surface indications of 
structure that may have possibilities 
of oa.

(b) Data obtained from gravity and 
magnetic observations carried out over 
about 500 stations in the area are 
under study.

Shri Dabhi: May I know, Sir, the 
name and designation of the Officer 
who is conducting this  inquiry,  and 
since how long is  this  investigation 
/being made?

 ̂ Shri K. D. Malaviya: This inquiry 
has been going on for some time. As 
I said, about 500 stations have been 
examined.  The  observations  have 
been taken and now computations are 
going on. They are being studied and 
it wiU take some time, and perhaps it 
is too early to say if possible structur
es have been located where possi
bilities of oil exist.  But preliminary 
possibilities are indicated.

Shri 0abhf: Who is conducting  the 
inquiry?  .

Shri K. D. MalaTiya: I am afraid I 
have not got the name of the officer 
who is conducting the inouiry.
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Shri T. K. Chaudhurl: May I know*
Sir, if this investigation wag  carried 
on directly by the officers of the Geo
logical department  themselves or  in 
collaboration  with  some  American 
company such ag Standard  Vacuum?

Shri K. D. Malaviya: I have  said.
Sir. that  these  survcyg have  been
conducted by the  Geological Survey 
ol India and there is no necessity so 
far as this type of prospecting Is con- 
t-erned for taking the help of foreign
ers.

COKCJBAIJBD InOOMB

*1M0. Shrt L. N. Mishra: Wîl the 
Minister  uf Finance be pie«ised  to 
state:

(a) the amount of concealed in
come that has been unearthed in the 
3rear 1952-53: and

(b) the nature  of the sâd unaĉ 
counted sum and  the  steps  taken 
against the offenders?

The Deputy  Minister  of  Finance 
(Sbri M. a Shah): (a) The total con
cealed income unearthed in the year 
1952-53 by the Income-tax  Invest illa
tion Commission and through the dis* 
closure scheme amounted to Rs. 20*54 
crores.  Besides  this, some  amount 
was detected by the officers of the I>*- 
partment in, the course of normal
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assessment proceedings but  informa
tion therefor is not readily  available 
ana cannot  collected without much 
time and labour.

(b)  Generally speakings the conceal
ed income  represents  black-market 
money, speculation  profits or  profits 
.suppressed through  inflation  of ex
penses, deflation of sales, under-valua
tion of stocks, purchase of speculation 
losses, bifurcation of transactions and 
sucn other devices.  .

Moderate to heavy penalty is levied 
on ofl:enders according to  facts and 
circumstanceft of each casA.
Shri L. N. Mlshra: May I know. Sir, 
the highest  amount  that nas  been 
unearthed?

Shri M. C. Shafa: The highest amount 
unearthed ot an individual?

Shri L. N. Mlshra: Yds.

Khrl M. C. Shah: I have not got that 
break-uD.

Shri L. N. Mishra: What is the maxi
mum punishment given to a  single 
mdividual offender?

Shri M. C. Shah: That  information 
«lso I have not got with me.  I wil) 
get it. if the hon. Member wants and 
finppiy it to him
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SCiri M. C. ShAh: Rewardr are being 
given.

Shri HL. C. Sodhia: Were there an;9 
European businessmen connected with 
this?

Shri M. C. Shah: I have not got that
:>reaK-up also. I will eet that informa
tion il the hon. Member wants and 
supply it to him.

Shri T. N. Siagh: May I know. Sir. 
whether this Rn. 20 and odd cror«a 
represents the concealed Income wŴ'h 
has already been brought to a finality 
by the Investigation  Commission  or 
the investigation department, or it 
•xcluclss othbr sums which are yet

under investigation? If so, what is the 
amount?

Shri M. C. Shah: This  Rs. 20*54 
rrores covers the Income-tax Investiga
tion Commission inquiries as well a»
me disclosure scheme.

Shri Relappan: May I know. Sir. 
how many offenders  were  punished 
and what was the highest punishment 
inflicteri'̂

Shri M. C. Shah: T have not got that
information also available with me. J 
will get it if the hon. Member wmtp 
that. .

Shri L. N Mishra: May I know. Sir, 
ih9 number of tax evasion case« referr
ed to the Investigation Commission by 
thp Government and  how many  of 
them have been disposed of and how 
manv are still under investigation?

Shri M. C. Shah: The number of 
rases so far referred to the Investiga
tion Commission is 1.'597 and tĥ num
ber nf settlement cases and investigâ 
tion cases, all toM. is *̂̂4 from the 
beginning up tc March 195.̂.

Shri Feroze Gandhi: Is it a fact. Sir,
that certain parues, nave maae contess- 
loiis beiore tne Jncome-tax InvestigU' 
tion Cominissiou wn*cifi were found to 
be tolaiiy wrong and also whether it î 
a tact mat no action lay against these 
parties because oi certain rules  ano 
regulations of the Commission?  1 do 
not want to name the party.

anri M. C. Shah: Penalty was levies
in certain cases.......

fitnri Feroze Gandhi No,  Sir.  M>
gucsiion is. whether u is a lact  tnav 
certain parties made wrong  confess
ions before the income-tax Investigâ 
tion Commission and that because oi 
the rules and regulations of the Com
mission, no action was possible againsi 
such parties?

Shri M. C. Shah: I will require notice
for tiiat. Sir

Shri T. N. Singh: May I know. Sir.
whether the section under perjury does 
not opply t̂ stDt̂*n«'jt'? made before 
the Income Tax Commission*̂

Shri M. C. Sbal̂: It is so.

Shri pQBBOOse: is it ix̂ the contem
plation of Government to seek the act
ive co-ooerâion of popular bodies like 
the Trade Unions in unearthing con
cealed income?

Mr. Deputy-Speakei; He wants  to
know whether  Governm«ic wticome
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the active  co-operation  of  Trade 
Unionr......

Shri Punnoose: Popular organisa
tions.

Mr.  Deputy-Speaker: .. .and other 
TOpular organisations  in  unearthing 
<?oncealed incom̂*̂

Shri M. C. Shah: Always welcome.

9hri M. D. Ramasami: May I know, 
Sir. the State-wise figures in resnect at 
concealed income?

Shri M. C. Shah: I have not got the
“State-wise figures. I have got thesun>- 

 ̂ total o£ these cases.

Mr. Deonty-Speaker: The hon. Mem- 
t)er can put a question.

, Intrbn’Ational  Dbvelopmbn’t Authority

Shri  Sanganna; Will  tho 
of Finance be pleased  to

*1801.
Minister 
!State:

(a) whether there is a proposal be
fore the United Nations Economic and 
‘Social Council for setting up an In
ternational  Development  Authority* 
and

 ̂̂ (b) if so, what is the stage of the 
p̂roposal?

'  The Parliamentary Secretary to the 
Minister  of  Fiance  (Shri  B:  R.
Bhagat): (a) Yes, Sir.

(b) The proposal for the establish
ment of an International Development 
Fund under the aepis of an Interna
tional Development Authority has been 
recently examined by an Expert Com
mittee appointed by the U.N. Secre
tary-General.  The  Committee’s Re- 
p̂ort has just been published, and will 
w discussed at the ECOSOC Session 
to be held in June-July 1953.

Shri Sanganna: May I kow whether 
‘  this authority is  intended to  supple* 
4 ment the transactions made under the 
■World Bank Organisation?

Shri B. R. Bhagat: Yes.

Shrimati Tarkeahwari Sinha: May J
know, Sir, whether some of the experts 
have put  forward the proposal  to 
amalgamate that Fund in the Technical 
Assistance Programme of the U.N.?

Shri B, R. Bhagat: I could not follow 
-  the question.

Shrimati Tarkeshwari Sinha: May I
• %now whether some of the experts of 
the Committee have put forward a 
proposal that this Development Fund

should be amalgamated in the...Techni- 
cal Assistance Programme of the UJSf.T

Shri B. R. Bhagat: Not exactly that 
this Fund should be amalgamated, but 
in one of the recommendations, the 
Expert Committee has recommended 
that the whole  assistance under the 
U.N. should be on an integrated basis.

Shrimati Tarkeshwari Sinha: May I
know how many countries have been 
represented  in  this  Committee o£ 
Experts?

SCiri B. R. Bhagat: The UNESCO had 
set up a Committee with several expert 
members. It is not a question of re- 
presentatkki of the different countries 
but it is a -Commlttee of Experts.

ShrimaĤfcrkeshwari Sinha: I want
to know how. many countries have been 
represented on this Committee.

Mr.  Deputy-Speaker: The  Parlia
mentary Secretary says that it is not 
on the basis of the nations or countries 
that selection is made but it is on 
account of their qualification as ex
perts.
Dr. Suresh Chandra: Mav  I  know 

whether the Government of India have 
been asked to submit definite proposals 
to this Board?

Shri B. R. BCiagat: The report of this 
Committee has come and it is under the 
consideration of the  Government  of 
India and the  Government of  India 
will send its reactions.

Shri S. C. Samanta: May I know, Sir, 
whether it is a fact that the birth of 
this Development Advisory Committee 
was due to the strong plea put forward 
by the Leader of the Indian  Delega
tion to UNESCO in the last Conference, 
and, if so, whether our Leader  has 
been taken in on the Committee?

Shri B. R. Bhagat: This expert Com
mittee was appointed as a result of the 
opinion expressed strongly by several 
delegations including  India.  In the 
first Expert Committee India was re
presented by Dr. Gadffil.

Shrimati Tarkeshwari Sinha: Mav I
know what is the minimum fund that 
is going to be collected and that has 
been suggested by this Committee?

Shri B. R. Bhagat: The Committee 
has not suggested any minimum fund 
nnd this is exactly the thing which 
he discussed in the next session of the 
TTNESCO. But the Committee ba« ea- 
t)res«ed that  the  Initial  ooeiatlonal 
fund will be 250 million dollars.




